
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : At HYDERABAD 

CA 1631193. 	 Ct. of Crder:10-1-93. 

Smt.S.Prabhavathi 

.Applicant 
Vs. 

1. Union of India, rep, by the 
Secretary to Govt., Ministry of 
Finarce, Department of Economic 
Affairs, New DeLhi. 

2, The General Manager, 
Security Printing Press, (lint 

3. The Pay & Accounts Officer, 
Pay & AccountinQ Unit. 
I!lsnt tThmp6uhui5airabad, Hyd. 

...Respondenta. 
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_flC11ppflC_a_Ifl_ 	 Jnrk4M.nam -rIunannao 

Counsel for the Responuents : - Shri N.R.Oeur---Sr.CGSC 

CORAM: 	 - 	 - - 

THE HDN'BLE JUSTICE SHRI V.NEELADRI RAD : VICE—CHAIRMAN 

THE HON'BLE SHRI A.B.GORTHI 	 : MEMBER (A) 

'4 
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Copy to:- 

Secretary to Govt., Ministry of Finance, Union of India, 
Department of Economic APtairs, New Delhi. 

The General Manager, Security Printing Press, Mint 
Compound, Saifabad, tiyd-4. 
The Pay & Accounts urricer, iay & MCCOun1iiy UIiS 

Secunity Printing Press, Mint Compound, SaiCabad, Hyd. 
- ---------- 

One copy to Sri. N.R.Oevaraj, Sr. CCSC, CAT, Hyd. 
One copy to Library, CAT, Hyd. 

One spare copy. 

Rsm/— 	- 
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OA .1 	93 

Judgement 

( As per Hon. Mr. A.B. Gorthi, Member (Acfrimn.) ) 

Heard Sri N. Ram Mohan Rao, learned counsel for the 

applicant and Sri N.R. Oevaraj, learned counsel for the 

respondents. 

On the deathorhdr husband on 2-121985 the 

applicant tias 'sanctioned family pension. She was there- 

after given appointment on compassionate grounds as 
weeper/scavenger on g7iSin Security Printing Press, 

H. Hyderabad. No dearness rnlicP  

to her from the date of her appoihtment on compassionate 

Aggrieved by the same she has filed this application 
- - 	-- rJ 

applicant Oearness Allowance on family pension from the 

date she was emoinverL 
Similar cases - OA.1116/93 9  OA.1117/93 and others Lt-4 

in the past have been decided by this_Bench of the_Tribunal. 
torUinl3,, thiflA is allowed with the direction to the 

respondents to pay dearness allowance on family pension 
.0 u11= applicant as was done in the previous cases•  We 

further direct that monetary relief will be limited to one 

OA was riled on 21-12-1993, we direct payment of dearness 

The OA is ordered accordingly at the admission stage. 

No costs. 

(v. Neeladri Rao) 
Member(Admn.) 	 Vice ChIr man 
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	 TYPED BY 	

COARED'PY 
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CHECKED BY 	

APPROVED BY 

/ 	 IN THE CTr-L ADaNISTRkTIVE TRIBUNAL 
I-ilERA2AD :eEicH 

THL HON'BLE MRojLTrIcE V.NEELADRI ro 

AND 	 - 

- 	MENBER(A) 

THE FON'BLE MR.T/CUANDRASEICJJR REpDT 
MEMBER(J) 

AJ\TD 

- 9IT-TTII Lrrn 
	) 

Dated; i1/-1993 

DEWJUNEIJT. 

&R77u.A.No.  

T. A.J r  

-- - 
1s'sUtd. 

?a11or 
-fiposed of with directions 

D;; issed. 

Dismssed aswithdwn 	
'Tw 

Rejeted/ordered 
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